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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD.

Registration No. 918 of 1937

Om Prakash applicant.
Versus

Board of Ordnance Factory,through its Chairman,
and others. Respondents.

Hon'ble D S Misra,A M.
Hon'ble G .S Sharina,J .M.

(By Hon'ble DS Misra)
In this application under Section 19 of the A.T A<t

XII ofl985, the applicant has sought the relief that his
mame in the seniority list of 1983 may be placed at sl.aw .37
as against sl.no 54 shown iIn the list. The applicant had
made a representation against his position in the seniority
list on 13885 to the Sscretary,Ordrance Factory Board
and he received a reply dated 28 8 &5(annexure 5)in which
he was informad that his repressntation has bzen considared

carefully and his seniority has been shown correctly.

heard .
2 .We have/learned counsel for the applicant on

the point of limitation,who contended that th2 applicant
had made furthar representation on 7 486 followed by several
reminders and the final decision of the Chairman,Ordnance

Factory Board,has not yet been received.

3.We have considered the matter and we are of
the opinion that the reply dated 2838 85 with reference
to his representation dated 138 84 was a final reply and
the representations made by the applicant thereafter on
the same subject did not extend the period of limitation

prescribed under the Administrative Tribunals Act,1985.
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We accordingly hold that the application is hignly
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is rejected at the admission stage.
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